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lbNDtJI1'AN STEI!L Lm. 
4468. SHRI K. LAKKAPPA I 

SHRI S. M. KRISMNA : 

Will the Minister of STEEL, MINES AND 
METAU be plcucd to state : 

<a) whether it is fact that the many foreign 
countries which bad plal:ed orders with 
Hinclustan Steel Ltd. have canc:elled their 
orders and pJacecl their orden with other 
private cooc:ems; and 

(b) if 10, the re8IODI therefor and the 
names of such counm. 7 

THE MINISTER OF STEEL, MINES 
AND METAU (DR. CHANNA REDDY): 
<a) No, Sir. 

(b) Does not arise. 

GOVERNMINT 0wNm INDUS'I1UIIS 
IN MYIORB 

4469. SHRI K. LAKKAPPA : 
SHRI S. M. KRISHNA : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY AF. 
FAIRS be pleased to state : 

<a) Whether Government are aware 
that many Government owned Industries 
in Mysore are being negotiated by private 
industrialists; and 

(b) if so, the names of the industrialists 
and the details of the negotiations? 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY AF· 
FAIRS (SHRI F. A. AHMED) : <a) and 
(b). The information is being collected and 
will be placed on the Table ofthe House. 

TRAIN EXAMINERS ON TIlE RAILWAYS 

4470. SHRI M. L. SONDHI : Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that the orders of 
the Railways Board concerning the Train 
Examiners were discriminatory ; 

<b) where several representations against 
these orders have been turned down ; and 

(e) whether on a writ petition, the Sup-
reme Court quashed the above orders and 
if so, why the orders have not been with· 
drawn? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA) : (a) to (c). The Sup-
reme Court have given a. judgment that the 
instructions issued by the Ministry of Rail· 
ways regarding promotions of erstwhile 
Apprentice Train Examiners to the grade 
Rs. 205·280, are ultra vires of the Consti· 
tution. The details of the implemen· 
tation of the Supreme Court's judgment 
are being workled out and necessary instruc-
tions will be illuod. 

LoANS GIVEN TO MINI5TI!RS OP MANlPtlR 
poa PvaCHASl! OP CARS 

4471. SHRI M. MEGHACHANDRA : 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS 
be pleuecl to refer to the statement laid on 




